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under the Negotiable Instrument Act. The
holiday on 14.11.1988 was not declared
under the above Act and, hence, was not
applicable to these offices.

[English)

Compassionate Employment In De-
fence Headquarters

904. PROF. VIJAY KUMAR
MALHOTRA:
SHRI P.C. THOMAS:

Will the PRIME MINISTER be pleased
to state:

(a) the number of cases for compas-
sionate employment pending action/finali-
sation in the Defence Headquarters and
since when are these pending, with reasons
for the delay;

(b) the details of steps taken to provide
employment to these cases;

(c) the details of steps taken to check
and minimise the delay in the grant of com-
passionate employment;

(d) the details of the criteria laid down in
this regard and whether these are in tune
with the Government orders etc.; and

(e) if not, the details of steps taken to
correct the procedure?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) Only nine cases, of recent
origin, relating to compassionate employ-
ment of the family members/dependents of
civilian employees of Armed Forces Head-
quarters and Inter Service Organisations are
pendingfinalisation. There has been no delay
in their finalisation as the earliest case re-
ceived in the office, complete in all respects
pertains to end December, 1989. In addition,
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four more cases of compassionate employ-
ment have been received but the depart-
ment is unable to process these cases for
want of complete information from the appli-
cants.

(b) These nine cases will now be con-
sidered by a duly constituted Board of Offi-
cers, who will make their recommendations
to the competent authority after analysing
each case in the light of the instructions of
the Department of Personnel and Training
on the subject. After the decision of the
competent authority is taken in each case,
appointment will be offered to the person
concerned after verification of their charac-
ter and antecedents and medical examina-
tion, on availability of a suitable vacancy.

(c) to (e). There has been no delay in
finalisation of the cases because the meet-
ing of the Board of Officers is held regularly
once in every quarter. The criteria adopted
for compassionate employment is strictly in
accordance with the guidelines issued by
Department of Personnel and Training on
this subject.

Ganga Action Plan

905. SHRI SANAT KUMAR MANDAL.:
Wili the PRIME MINISTER be pleased to
state:

(a) the total estimated outlay involved
on the Ganga Action Plan;

(b) whether any evaluation of this plan
has been made so far; if so, its findings; and
if not, the reasons therefor;

(c) the steps being taken by Govern-
ment to ensure the closure of such Industries
on the river banks which release poliutants
and effluents and disagree to the setting up
of effluent treatment control plants—
Statewise—though which this river passes?





